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IN THE CENTRAL PiDMINISTRATWE TRIBUNAL : }WDERA3ADBENCH 

AT FWDERMAD 

O,A.No.435/91 	 Date of Order: 22.2.1994 

BETWEEN: 

Pudia Veera Ismail 

A N D 

Managing. Director. 
Nit lear Fuel Complex, 
tbuLali, Hyderabad. 

Counsel for the Applicant 	 .. Mr..:frCSuclTakat)Rbddy 

Counsel for the Respondents 	 Mr.N.V.Ramana 

CORAM: 

HON'BLE SHRI A.B.GORTHI a MEMBER (ADMN.) 

HON 'B 12 SHR I T • CHANDRASEflLARA RDDY s MEMBER (JUD L..) 

Applicant. 

.. Eespondent%. 



'C 

 

 

D.A. 435/91 iion 

ORB ER 

- Q As per Hon'ble Shri A. 	Corthi, Member (Admn.) 

Mr. N.U. Remana standing counsel for the 

pspondents submits that the sele0 tion in the mattEr 

had been concluded already and hence the matter has 

become iflfUctUOUS. Mr. K. Sudhakar Reddy who was 

present in the Court Yesterday when the matter camS 

Up ?  did not diSPute# the fact that the application 

ha4 become inl°ructuous. 

2. 	The CA therefore dismissed as having become  

infructuous. No order as to costs. 

ODY 	 tORTHI (T. CHANDRASEKH,4 
MEMBER (JuoL.) 	 MEMSER(AOMN.) 

Dated :The 92nd February 94. 
(Dictated in Open Court) 

puty Registrar (.y)cc 

apr 
To 
The Managing Director, 
Nuclear Fuel Complex, Moulali, Hyderabad 	- 

One copy to Mr.K.Sudhakar Reddy, Advocate, CATJ-fyd. 

One copy to Mr.N.v.Ramana, Adcll.CG$C.CAT.Hyd, 

One copy to Library, CAT.Hyd. 

One spare copy. 

pvm 


